
IN THE CE~'!RAL A!)MINISTRATIVE TRIBUNAL,
glAHABAD BENCH. ALIAHABAD.

NsIc , Contempt Applicat ion No. 194 of 1994.

in

o .A. No. 181 of 1993.

Nand La'~ son of Dv'ar ika, aged about

38 years, RIo. 340, Faithfulganj,

District l<anpur. . . .. app Lic arrt ,

(By:~Advocate Sri O. P. Gupta )

Versus

S~ i A .K.Ja in, D.R. M.Northero

Railway, Allahabad •• f ••••• Respondents.

(By Advocate Sr i A. V. Sr iva st.ave )

QUORUM :- Hon. At-. S. Das Gupta, Aember-A.
Hop, ~k. T. L. Ve rroa, r~mber-J.

ORO E R (01A")

1• This application v-as filed for alleged

non-compliance of the direction of this Tribunal

contained iO the judgment and order dated 12.4,1994

by which O. A. No. 181 of 1993 vas allowed.

The ope rat ive port ion of the order ~

reads as f oLl.ows :-



-2-
"The respondents are directed to fix the
pay and e l l.ovence s of the petitioner,
in the revised pay scale of F5. 1600-26CC
VI.'.e.f. 15.5.87 and to o Ive all arrears
of pay and a l Lowances an-i oth~r c onse ouerrt LaI
benefits accruing to the petitioner. The
respondents are further directed to sett Ie
the payment of arrears of pay and a Llowancs s
on the revised scale of pay 'ithin a period
of 3 months from the date of communication
of this or de r •"

3. The respondents have filed a counter-affidavit

in which they have strt ad that the direction of the

Tribunal has fully been complied VI.ith by~ixing the

pay of the applicant and alsO by paying the arrears

to him, whicb were received by the applicant on

.
'~

10 .rc .1994.

4~ The applicant has not filed any rejoinder-

affidavit and the learned counsel for the applicant

states that he ha s not rece ived any inst ruct ion from

the applicant in this reqard.

5. Ve, therefore, hold that the direct ion of

the Tr ibuna 1 cont.e inad in the judr:tment end order

dated 12.4.1994 has fully been complied with .The

contempt application is accordingly dismissed and

the notice issued to the respondent is he eby

disc harged •

~

J .M. A.M.

Vl<F'/-


